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Hon 't le Mr.Justice U.C Srivastava,V.C.

Hon'ble Mr. A.B. GOrthi, Member (A)

-_‘“-—_-_—_'__-“

(By Hon.Mr.Justice U.C .sriw

are ¢oing to diSpOSEﬁ of this case with 'the cmﬁﬂt Gf

parties .t the admission stage Admit.

2.

L .

initially on 21.f.1976 and he worked upto 27,6197
Thereafter he acain worked from 7.5.79 10O 16.5.1981.

According to the app 1icaﬂ‘§ﬂ”!e worked with effect from
13.1.,1986 t0 14.3,1986 under the RoWeI.,S.P.C.5.W, aﬂ-é; :
thereafter worked from 1.3.86 to 31.5.86 at Bridce Ne.éi i
under I.».S.P.C.D,D.N. and thereafter he has nct keen g:tr
any work, nor any salary been paid to him. Although tha‘
applicant mide even written application for giving him the
to the same s
duty, but no action/was taken and even though those w»ho
were juniors to the applicant or those whO were taken &s
Cesual Labour after the applicant were allowed tO work L
but the applicant has been throen out in this manner mlthaﬂﬁ
any proceedings Or charce against him. B “
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2 "?-'_-:mi:*mv ﬁem:ininmum id not prefer his
-Yprﬂﬁucing ‘the rec ords and the mly p'__j' _L
be withdrawn that they deliberately are not

if
records as/the records wijlbe produced 'tb“’f 3..

It ecppears that averments that wase made by the m'i;ﬂiif,

“ Administration that after 1981 th

the job dces not appears to be correct, G‘thaxwlset‘ha

app licant would not have maéde representation s galn&t

#‘ P the same. In the year 1987 ofcourse he applied for Medic

S L Leave this does not indicates that he left the job himeeuis
----- -1 in the yegqr 1981. The irresistable conclusion appears

be that the zpplicant worked in the year 1986 also and. ; 5 '1 I

: thereafter he wax not ssked to work, As the app licant hﬂ& {

i - worked ﬁ"'«’.‘rrie:-r than 120 days he attained a particular stattﬁw

i—‘ snd his services could not have been terminsted in this =

manner. Joviously when the work was still availabde and

; the juniors were retsined in services the &pplicant shﬁeﬂﬁ

" have also been allored to work as such. Accordingly thiﬁ,

app lication is allowed and the respondents are dlrectael

to take back the applicant in service in case some pa-;-a

who were juniors to him have been allowed to work and # '

working. Let it be done within a period of 2 mmthﬁ |

the date of communicationof this Qrde;u The ﬂpp







